Title: Further discussion on need to lay down specific parameters for conducting the Census, 2011, raised by Sh. Ananth
Kumar on 5" May, 2010. (Not concluded).

MR DEPUTY-SPEAKER: The House shall now take up Discussion under Rule 193.

Shri Mulayam Singh Yadav.
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Sardar Patel, in his address to the Census Conference in February 1950 said:

"Formerly, there used to be elaborate caste table which was required in India partially to satisfy the theory that it
was a caste ridden country and partially to meet the needs of administrative measures dependent upon caste
division."

In the forthcoming census, this will no longer be a prominent feature.” He{ 1951 H S T8 63-1T 30 T & O B Al
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Petition 133 of 2009 filed in the Supreme Court, the hon. Court has made the following observation which is extremely relevant.
I quote the observation:

"How can we give a direction to the Government to conduct a caste-based census? It is a policy decision. If it
was not done for last more than 70 years, there must be some reason behind it. Why should it be done now?
Some fear that there could be a social problem.

There is a Backward Class Commission. Why don't you go there? These are policy matters of serious
implications. The courts can neither interfere nor give any direction to the Government in such matters"
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A FFAGT AT Aed (FAYFeA): Tg EHART Gl i gl...(cHaI)

MR. CHAIRMAN : Hon. Members, please do not disturb him. He knows how to speak.

i RS T : ﬂ'sﬁa'q, RS & iR m =T %’ & about reservations for OBCs as on 1.1.2006 39 for@r
@ & & gea-aey ARl & g o A &, T8 SN A IR & Iegdfd s A g9 T A A A
el JTPRR 22 §, 3NERT SIRY §1 WU, e 7 3R 24 §, 3G SR §1 SoRe FHRE 7 36 3TPRR §,
N SR §....(cTaue) Aol RAEE F 30 JORR §, 3NN SR

MR. CHAIRMAN: Hon. Member, please wind up. You made your point.
...(Interruptions)

MR. CHAIRMAN: You may please keep quiet.

o e FeT : A 3hET AR # N SR A H IR & RegEcder # in 20 Ministries, and 18
departments of the Ministries not a single OBC is there in Group A category. H I s 8l W ¢ Z‘ETF, Sed T s
WHR ¢ ol H M e fAdest AT dlecll g1 7R TROT ST SN, 39 AR SIgf 7 &, 3T S el 3§ &, 3R
U Sefoher & o alle, dlle, dlle, dlle, 3T 3O S oA Fg 9, 3T HS FHS A I |...(STAER) 1T TRFR
& HiRY| Fererdt S 3 38 g9 & 370 &, ¥ 36A €, g g8l SHle T 3Tl o FYY T heell o1el o, gl ot
fAfAeex gl AT 88 €, sl A AT & T Shas Forrel & ¥ fome foam H 3o dedr § &
fRegEclel &1 T ST & Uell ST aifgu| HeT Sl 3iehs S §, 38 AR dox JeR & 9 20 R & 4.

MR. CHAIRMAN: Please wind up.

A R AT : AT, H I TQ AN R dec § 6 Tg 30T W SPE T W A &, AT WHER F
At 3R AT & gat we § & 39 & W AT A D8 @ A, Regeder 7 gl BIfSd S oller weier 3N Heel
e S5 §U E, 3eg ufehn, ufehar o, glean, glaar N AT rd § O 8 & 7 Gy 1 eR Te S, ey
eR W TS & S| TRER, H Tg TG FeaAl dech §, T& Ted Tal T o7l g9ll, 3 ieh e | 3T SleAR H
TEAT ol @, 3T Seel dl T&AT of ok @, slal fohcall &, 3T 3eTehl TEAT of okt all

MR. CHAIRMAN: Please wind up.

o R AEF : TRy TeT §, 3T 31 TEAT o o &1, olfched 3T TETAAT S TEAT ol o oIl IR 76T
gl...(cTaue)

MR. CHAIRMAN: Please sit down.

A grr e e : 7T R T TG o ot F HAVFR A A1, (cTEERT) MR. CHAIRMAN: Hon. Member, you

should understand before they shout that we have the time constraint.
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A RE eT : FRIE, H TASA I §| H 306l SIT FAC I ... (ST

MR. CHAIRMAN: His party time was three minutes and he has taken 20 minutes. He gave a beautiful speech. Please do not
disturb him. Hon. Member, please wind up.

A e AGF : I HAN e, IUS S IR §, 3¢ AT GHSSY| Regeael & 80 BT el & o 20 HrEer
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&l 8 S VRIST A8 &1 &H el Seld & b Sifd A & IR Tolah &1 S o Sifd s 3 e, ofF o
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Sogl &I o TIRT R 3 FAT & 3R T AR T TR a1 & & ..(STI) &, 30Tl olih T H| ...(cTIUR)
AU 3O A B, & 3O S 6T HIT @ &1 6 3O 30 FCAT AT E &1 8F vl § 3o @ ol 3
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SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairman, on behalf of my Party, | support this step undertaken by the
Central Government as regards census. We support that.

India is a country where we say Hindus, Buddhists, Sikhs, Jains, Parsis, Muslims, Christians remain together. The great poet
Tagore said:

"Punjab- Sindh- Gujarat- Maratha,
Dravida-Utkal- Banga
Vindhya-Himachal-Yamuna-Ganga
Uchchala-jaladhi-taranga.”

We are the firm believers of the principles of secularism, communal harmony and unity of the nation. The great poet of Bengal
Shri Atul Prasad Sen wrote: "Nana Bhasha, nana man, nana paridhan, vividher majhe dekho, milono mahan."

We are united in our country. We are aware that a sense of insecurity exists in the minds of the Harijans, cobblers,
scavengers, other backward classes and minorities etc. Right from the commencement of our Constitution, not only the
makers of the Constitution, time to time this august House has extended the benefit of the constitutional provisions to the
Scheduled Castes, to the Scheduled Tribes, to the OBCs. This has come and benefits have been extended. There is no harm
for a detailed report after census which would emerge caste-wise. There is no harm on that. Today we are having a Right to
Information Act. If anybody is making an application in respect of the population in an area, detailed report, caste-wise report,
how will the Government give it? If the Government is ready to take steps for a particular area, for a particular Scheduled
Caste, Scheduled Tribe or OBC for providing the necessary help, how will the Government give it?

The Government has to act on the basis of documents and not on the basis of emotions. If these details are not available with
the Government, how can the Government take appropriate steps and extend help to the people in particular areas where it is
needed? The people who really need help have to be identified. They cannot be brought to the surface on the basis of any
lecture or on the basis of expressions of emotions. If | wish to help a certain person, | have to identify him first. Who are the
people who need help from the Government under Part IV of the Constitution, the Directive Principles? How will it be known
unless a detailed picture is available? It is nice to hear emotional lectures. It is nice to blame people. But nothing comes out of
that. It is really difficult to work for the betterment of the people, if certain details are not there.

| fully support the steps undertaken by the Government to undertake detailed caste-wise census It would be very useful if the
census report makes available these figures state-wise. We firmly believe that if such a detailed report comes to the
Government, the Government will be in a position to give a clear picture to the country as to how many OBCs are there in
which areas of the country.

It has just been said that employment opportunities to OBCs have not been commensurate with their percentage in population.
| agree with that argument. But where are these OBCs living and where is employment necessary? There is no scope for
somebody to come from the street and enter into Central Government employment. Awareness has to be created within the
OBCs and within the SCs and STs. It is right that the Naxal and Maoist movements are on the increase. That is because places
have not been identified at all in the area of Jharkhand and West Bengal border. The people who deserve the benefits of
Government schemes have not got the benefits and these movements are gaining ground. That is because the beneficiaries
have not been properly identified. This identification is essential.



| do not want to deliver a long speech on this. | have a very short point and that is that caste-based census are necessary. On
behalf of my Party | support the steps undertaken by the Central Government because it is only after such census are carried
out that ulimately the people who need help from the Government will get it and not others.

SHRI TK.S. ELANGOVAN (CHENNAI NORTH): Mr. Chairman, Sir, we come from the State where Thandai Periyar E.V.
Ramasamy's Self-respect Movement had a great impact. The impact was such that in the whole of India there is only one
State, that is Tamil Nadu, where people do not attach their caste names to their names. We are against caste differences. We
do not want caste. But how to abolish caste? We have to abolish caste by empowering the backward people.

| can quote one classic example from Tamil Nadu. There was a particular caste of people who were called the denotified class.

They were even made to go to the police stations and sign daily. Those people are not Scheduled Tribes people; they are from
Backward Classes. One great leader of Tamil Nadu, Pasumpon Muthuramalinga Devar, who was also a Member of this House,
twice, fought for their rights, and those people were identified, targeted, and they were given education and they were
rehabilitated. If the people identify themselves as to which caste they belong to, the Government could rehabilitate them. There
are certain communities — the figures say that India's literacy rate is 64 per cent. What about the remaining 36 per cent? Are
they spread over in all communities? No. There are certain communities which are isolated from the mainstream. We should
identify them. They believe that they are Backward Classes. They are the people who have to serve the upper castes because
of Manu Dharma; they believe that Chaturvanyam Mayashristham. Chaturvanyam is the creation of God. So, when God says
something, that we should follow. Those people are still not uplifted. They have to be identified; they have to be targeted. How
will you identify them unless you know their castes? How will you rehabilitate them unless you know their castes?

| wish to quote Babasaheb Ambedkar, in his classic work, "Who were the Shudras?" had stated:

"If people have no idea of the magnitude of the problem (of the Shudras) it is because they have not cared to
know what the population of Shudras is. Unfortunately, the census does not show their population separately. But
there is no doubt that excluding the untouchables, the Shudras form 75 to 80 per cent of the population of
Hindus".

This has to be taken note of. Dr. Ambedkar was a great social reformer. His vision has to be considered very seriously. Only
then, India will have a casteless society in the future. Caste cannot be abolished by law. We should empower the people. We
should empower the downtrodden people so that we can abolish caste. So, to empower them, we should identify them. Hence,
caste-based enumeration is necessary.

Three Backward Classes Commissions were formed. None of the Commission could give proper figure because there is no
census based on caste. | would like to quote Havanor Commission Report, 1975. The Government cannot hide behind the
provisions of the Constitution. The Government cannot say that articles 15, 16 and 29(2) of the Constitution prohibit them from
having a caste-based census. | can quote Havanor Commission:

"We have got to examine the correctness or the bona fides of such an assertion. It is to be noted that Articles 15, 16
& 29(2) prohibit the State from making discrimination against any citizen on grounds not only of caste, but also
religion, race, sex, place of birth, descent, residence and language. Have the religions, castes, races, languages,
etc., ceased to exist because of prohibition of discrimination? No. One fails to understand the logic of the contention
that the abolition of caste particulars in Census was right, when other particulars relating to religion, race, sex, place
of birth, descent and language are enumerated in the Census. The logic or the reason that is applied in the abolition
of caste particulars would also have been applied in matters relating to religion, race, sex, place of birth, descent
and language. What is the justification in the enumeration of people on the ground of their place or residence in
urban and rural areas? What is the justification in the enumeration of people belonging to Scheduled Tribes? What
is the justification in the enumeration of people of their peculiar descent like Anglo Indians? Further what is the
justification to mention the similarly prohibited aspects of religion, race, sex, place of birth, residence and descent in
the Birth and Death Registers, in the Admission Registers of Schools and Colleges and the Service Registers of
Government Servants? Have they not made people conscious of their religion, sex, race and language? Is it not
discriminatory against Hindu castes if particulars, of castes are not enumerated”



This was the report of the Havanur Commission in 1975. So, the Government should consider this. To target the backward
people, to identify the people, and to rehabilitate them, caste-wise enumeration is necessary. | wish to join the other Members
of this side in requesting the Government to have a caste-wise census.

DR. RAM CHANDRA DOME (BOLPUR): Thank you for allowing me to take part in the Short Duration Discussion on Census,
2011.

Our country is a Democratic Secular Republic. On principle, we cannot support the division of the society on the basis of
caste, religion and creed. This is our principled position. Our country is integrated in the philosophy of unity in diversity. Itis a
diverse nation. Secularism and pluralism is the mainstay of integration of our country.

But why we are discussing this important issue of Census 20117 All of a sudden, the hon. Minister, Mr. Moily, the other day, in
this House told us that our Census 2011 started and it is going on. This process of enumeration of different sections of our
people started, but we have no time to discuss it in the House, before the process is started. This is very unfortunate.

We cannot deny the legacy of the manuvadi society in our country; still it is remaining; at this given point of time, caste
system and religious division in our country is there; we cannot deny that. So, for all practical purposes, enumeration of
people, particularly for categorizing the priority sector, the deserving category of section of our society, should be there; and
we cannot deny census on the basis of caste.

So, our planning process, our different policies and programmes are made on the basis of the exact composition of the
people. The Government is fixing priority of its policy on the basis of the population-composition. The reservation is made by
Constitution. The Founding Father of our Constitution has enshrined this right on that basis. They realized the caste system
and they have given this right in the Constitution. It is unfortunate that we are having this caste system, the manuvadi system
in our country; this is continuing and we are not able to eradicate; we cannot blame the illiterate, backward people in the
country. But the advanced people, the educated elites are not free from caste legacies. This is a very unfortunate situation
which | must admit here.

For that reason, the demand for enumeration of census on the basis of caste system should be there; we cannot deny this
practical proposition. This is the ground reality. So, the enumeration should be there on the basis of caste and also religious
communities. Similarly, the composition of religious communities should also be enumerated. This is our clear understanding.
We are against this system and wish that this system should not continue longer. We are for the casteless and classless
society. That type of a society must come in our country. For the present, we are carrying on the legacy of the past. So, our
census should fix the priority areas. Enumeration on the basis of caste cannot be denied. The process of census has already
started and | do not know whether it is possible to include at this point of time but | would say that the Government should
evolve a mechanism to include OBC also in the enumeration process. Either the Central Government or the State Government
should formulate such a mechanism otherwise the whole purpose of enumeration will have no meaning.

With these words, | urge upon the Government to re-think and be practical. Caste system cannot be denied in our society. |
would say that Scheduled Caste, Scheduled Tribe, OBC and minority communities should be included in the enumeration
process.

SHRI B. MAHTAB (CUTTACK): Thank you, Mr. Chairman. | stand here to participate in the discussion initiated by Shri Ananth
Kumar relating to laying down specific parameters for conducting 2011 census.

Before | dwell into the issue | would like to quote what was published in The Hindu on 6t April, 2010.

"A petition has been filed in Kerala High Court, which was admitted and the petitioner has pointed out that the Backward
Class Commission Chairman, Dr. Kaka Kalelkar and the Mandal Commission had recommended a caste and
community-based census so that various Constitutional provisions could be implemented."

In 1998 the former Census Commissioner had announced that the Union Welfare Minister had mooted a proposal to conduct a
caste-based enumeration in future national census. However, when the Notification on the present census was published there

was no proposal to include caste in the enumeration. | would again quote another newspaper The Times of India dated 15!



September, 2009.

"The findings of an official survey, indicating that Other Backward Class population in rural areas was around 38.5 per
cent, have given fresh impetus to call for a caste-based census with the Law Minister, who is present here now in this
House, Shri Veerappa Moily asking the Prime Minister Shri Manmohan Singh to do away with the bar on caste
enumeration in the 2011 census."

| am referring to these two newspapers here to elucidate my point and to clearly state that census is a useful tool for policy
purposes. Often a question is posed which is nothing new in our country: Why should a Census engage in such a task unless
some policy is on the anvil that will use this information? | believe Census is the work arm of policy making. It is the basic work
of the Government. It does a tedious job of adding numbers but only on matters that are going to become or are already
aspects of State policy.

As many hon. Members have already said, the last caste-based Census was done during colonial period in 1931 and its
purpose was very different. Today, the purpose is to frame new policies or to propagate the policy that are being vouchsafed
there. That period was something else. Since Independence, no such Census has been done.

A question has been posed by the Supreme Court which was referred to by Mr. Bhakt Charan Das, my good old friend,
why no caste-based Census was done during the last 70 years and why should it be done now? But different courts in our
country have repeatedly asked the Government why you are not doing the caste-based Census. | would like to understand
from the Government the reason they have submitted to different courts.

The Constitution has provided caste-based reservation to Scheduled Castes and Scheduled Tribes. Let us not play with
words. By shutting our eyes, we cannot do away with the reality that is encompassing us. Other backward classes have been
identified by caste alone. | was talking to some of my friends here. When other backward classes are being identified, what
are the parameters through which a class can be identified? What are the criteria? What are the stratifications through which
the class can be identified? In their collective wisdom in 1990, the caste became the basis on which OBCs were identified.
What are the other parameters through which a class can be identified and stratified? One other parameter is the economic
status. Who is going to do it? It is the Government that has to do it. They have not done it in the last 70 years. Rather Kaka
Kalelkar had insisted on caste enumeration. Mandal Commission had also asked for caste-based Census. It is not the
economic or financial backwardness that is being targeted to provide reservation. It is caste and caste is a reality and we
cannot wish it away. | am reminded of a very pathetic situation which occurred during pre-Independence period when
Mahatma Gandhi visited Orissa. He was campaigning in Barboi near Delang. Without taking permission of Mahatma Gandhi,
Kasturba left that place and went to pay obeisance to Lord Jagannath. When she came back, Mahatma Gandhi asked her:
Where had you been? She replied that she had gone to Lord Jagannath. Why? She replied that she had come from Gujarat
and wanted to pay obeisance to Lord Jagannath. He asked her: Do you not know that all Hindus are not allowed to enter that
temple and that | have taken a vow and you are aware of it that until and unless everybody and every Hindu is allowed to enter
that temple, we will not go into that temple? He fasted for two days. Subsequently, a rapprochement was agreed upon.

He did not go into the temple. He never visited the temple. But on his demise, rather 12 days after his demise, on the 12th of
February, in a purely non-violent way, the dalits of Orissa did a Satyagraha and forced the temple management and the gates
of the temple were opened for the dalits. That is how the dalits enjoyed the prestige in Orissa and in Oriya community we have
a number of such instances. Caste classification in Orissa is not that rampant. But caste is a reality and constitutionally we
have strengthened it through our various approaches and that is a positive aspect. It is not a negative aspect. It is easy to say
sitting in London, New York or Tokyo that casteism is weakening our society. It is easy to say that but this is a positive aspect
that reservation is being provided. Therefore, | would say that refusal to include a question on caste in the census makes no
sense. Keeping caste out of the census does not mean that we can wish it away. More importantly, as long as the government
offers affirmative action for groups that backward for historical reasons, it must gather as much information about them as
possible. That does not mean just counting the numbers of the backward caste, it would also help policy makers in identifying
more precisely just which groups are disadvantaged and to what extent. This is essential because policy then can deal with
facts rather than with impressions as is the case now in the absence of authoritative data.

What happened some months back in Supreme Court? A case was filed in the Supreme Court. Should | name the judge?

MR. CHAIRMAN : You cannot take his name.

SHRI B. MAHTAB : In the open court the Justice asked as to how did one arrive at 27 per cent? That is a question, | think, that



the Government had to answer. What is the basis? The basis is the 1931 census on which the Mandal Commission relied
upon. With the growth of population, with the growth in different castes, it has come to 52 per cent or 54 per cent, but because
it is not allowed more than 49 per cent, it came down to 27 per cent. What is the logic? Today, as Shri Sharad Yadav ji had
said, the discussion here has started today but is not going to end. This is the beginning. Sporadically, in various High Courts
the petitions are being filed. In the Madras High Court a petition was filed and this was in the month of January. Chief Justice
H.L.Gokhale and Chief Justice K K Sashidharan asked the Union Home Secretary, the Register General and the Census
Commissioner Government of India to consider the representations and had given eight weeks to respond. This was in the
month of January and today we are in the month of May. The Government must have responded...(Interruptions)

MR. CHAIRMAN: Please address the Chair. Please conclude now. | will give two more minutes. Some other speakers also are
left.

SHRI B. MAHTAB : It is not a very emotive issue here today. | do not want to make it an emotive issue. But as we are dealing
with policy matters, there is a necessity to know the number of castes. What is census? An enumerator will only ask a
question. He is not an investigator. If | have five rooms in my house, then he will just ask me as to how many rooms | have in
my house. If | say 4, he will write 4. He will not object to saying, 'no, no, | know you have five rooms'. He is not an investigator.
He is just an enumerator. He will write down all the information that he collects. The basic purpose is that demographic
parameters like age, sex, literacy, religion, languages known, economic activity, status, migration, etc. are being collected in
respect of each individual. | am told that requests for conducting caste-based census were received from Government of West
Bengal. | do not know why Dr. Ramchandra Dome did not mention it. The Government of West Bengal had made a request to
the Union Government of India. | do not know whether any other State Governments have made that request or not. The first
bench of Madras High Court, about which | had mentioned, has said "seriously consider". This was the direction of the

Madras High Court. This was published in The Indian Express on 23 January, 2010.

Sir, therefore, | would plead that caste-based census is necessary. It is not that time has run out. The house-to-house census
will start. Since time is short, | am not going into all those details. It can be added in the forms which every member has to fill

up through the enumerator. It starts on 1St February, 2011. The enumeration which has started today is the first phase. Actual
enumeration will start next year. | am not going into the information which | have. | am not privy to what happened in the
Cabinet. There are differences of opinion. But | would also like to state one more point because the subject under discussion
today is the methodology. | would plead before this Government to include caste-based census.

Sir, you would appreciate the second suggestion which | would like to make here. | would also like to know from the
Government as to why the third gender is not being counted in India. The transgender people in the country should not be
given a miss this time. Census 2011 does not provide them a separate gender option. In the comprehensive house listing and
housing census which is spread over 35 columns, the gender option is confined to the usual male/female. The current census
will lead to the issuing of Unique Identity Cards for the first time in the country. It is reported that one Assistant Director in the
office of the Registrar General and Census Commissioner of India has come out openly and said that no suggestion has come
on the option for third gender in census form. He has said that option could be considered in the main data of the census form
to be held in February, 2011. With enough suggestions which had come to this effect, this grave injustice should be corrected.

Lastly, third gender does exist in the society and it cannot be ignored. The Punjab and Haryana Governments had recently
announced including the third gender in the category of male for the purpose of Government services. The High Court has
issued a notice to the Government of India on a petition asking it to spell its policy on this issue. Two years ago, the third
gender won a huge battle in Tamil Nadu when the third sex was granted official status by the State. In the ration cards and
application forms for college education, there is a provision to record third gender or transgender as an option. However, in
Tamil Nadu, the third gender has to wait for a separate categorisation in passports and voter identity cards since it requires a
policy decision to be taken by the Government.

Therefore, there is a necessity for including them as we are revisiting this issue and this is the beginning of it. We have to
have a caste-based enumeration and if possible, also include the third gender in it.
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SHRI SAMEER BHUJBAL (NASHIK): Mr. Chairman, Sir, thank you very much. India's national Census - it is 15t since the
exercise began under the British Rule in 1872 - is under way to bring out a veritable wealth of statistics on different
characteristics every 10 years. However, | wish to take this opportunity to raise certain basic issues of which, | am sure, the
Government would take cognizance and issue necessary guidelines.

The refusal to include a question on caste in the Census makes no sense. Keeping caste out of Census does not mean we
can wish it away.

More importantly, as long as the Government offers affirmative action for groups that are backward for historical reasons, it
must gather as much information about them as possible. It also would help the policymakers in identifying more precisely just
which groups are disadvantaged and to what extent. This is essential because policy can then deal with facts rather than
impressions, as is the case now in the absence of any authoritative data. In fact, inclusion of 'Caste' in the census will help
allocations to be made for OBCs and other marginalized groups.

Today, in the absence of a clear data on various castes and particularly OBCs, we are 'suppressing the reality of the
backward class percentage going up by not allowing a caste-based census that has not been carried out since 1931, to know



the real number of the Other Backward Classes'. Consequently, OBCs are not getting their due share in terms of reservation,
since their latest count is not available.

In this regard, | would like to mention that earlier the Member had said that there was a case in the Supreme Court, and there
was a judgment passed. | would like to tell all the Members here, foh 31T @ HRAT T ‘fl;ﬁ A WUEF AR
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It says:

"l had written to the Prime Minister six months back for it (caste-based Census)", Mr. Moily said.

"After 1931, no caste-based data was prepared and the Centre also does not have any caste-based data of its
own. Government depends upon States for it," Mr. Moily said adding. "It is required for implementation of
different schemes and employment programmes for the OBCs."
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In the Fifteenth Report of the Standing Commission on Social Justice and Empowerment in the year 2005-06 on
National Backward Classes Finance and Development Corporation, the Committee observed:

"The Committee, therefore, strongly recommend that the Ministry should vigorously pursue with the Registrar
General of India to conduct a survey of the OBCs and the persons living below double the poverty line in this
category so that the Ministry could prepare its Action Plan, so that the required amount of funds can be made
available to the State Governments for effective implementation of the NBCFDC's various schemes for the
development of the backward classes."
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There is only a minimum change, which is required be done. It is not a very difficult matter to collect the caste details in
the Census operations. As a matter of fact, the necessary columns are already there; and no structural alterations are
required in the forms and schedules. For example, in the 2001 Census operations, in the household schedule of the social
demographic study of villages, column 2.2, Section 2: general characteristics of the household reads:

"To which caste/community does the head of the household belong.
(Register Code in case of SC/ST)"

Here, after 'Register Code in case of SC/ST we may add the word YOBC'. This is the only thing, the Ministry has to do, the
Government has to do. Let the truth come out in front of the country as to what is the number of people living under the OBC
category. This is the only request from my side.

With these few words, | conclude my speech.

SHRI ANAND PRAKASH PARANJPE (KALYAN): Thank you very much, Mr. Chairman, Sir, for giving me this opportunity to
take part in an important topic, the Census, 2011.

Many hon. Members who have spoken before, have elaborately spoken about the Census, viz., how it would be conducted, in
what phase it would be there, how much money would be spent on it. To conduct a Census is really a huge and gigantic task,
which the Government is going to perform.

Census, 2011 has already started from the 1St of April, 2010. The first Census was conducted in 1872 and the last Census
was conducted in 2001. | remember, as a youngster, as to how the person had come to collect the information regarding
Census, the question he asked and the manner in which the form was filled. A questionnaire is prepared for collecting the
information. Nearly 35 parameters have been short-listed. All the data, which is going to be collected, is given to the local
Tehsildar.

When | went through all the 35 parameters, | found out that in one column the caste column was there. Against the caste
column, it was mentioned, 'SC/ST and others'. Nobody in the House will deny that a caste system is prevalent in India. ﬂsﬁ'
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MR. CHAIRMAN : Hon. Members, there are still 30 names of hon. Members with me who want to speak. | request all of them to
confine their speeches to five minutes each. Otherwise, it will be very difficult to accommodate all of them. Moreover, we are
also having a number of other business. Four official Bills have to be passed. If some hon. Members want to lay their
speeches on the Table of the House, they can do so.

Now, hon. Member, Shri Gurudas Dasgupta-ji.
SHRI H.D. DEVEGOWDA (HASSAN): Mr. Chairman, on behalf of my Party, | want to speak for five minutes.

MR. CHAIRMAN: All right, Sir. After Shri Gurudas-iji.

SHRI GURUDAS DASGUPTA (GHATAL): Mr. Chairman, | join unhesitatingly the unanimity of the House that the identification
of a person should be on the basis of social status, that is, caste. | agree with it totally.

The fact of the matter is that the Scheduled Castes, Scheduled Tribes, OBCs, and Muslims are subjected to social atrocity all
over the country and nobody can deny it. We have not been able to break poverty; nor have we been able to bring about
economic empowerment of the people. It is a reality that the most poor people of this country belong to this section. Who are
the most poor people? They are the Dalits, they are the Adivasis, the Scheduled Castes, the Scheduled Tribes, the Muslims
and the Tribals. If it is so, then what is wrong in identifying them on the basis of their own identification status, that is, caste?

| do not say that caste will bring about the division of the country. It is not possible because despite the caste system,
India has existed, despite the caste system, the national unity has not been impaired.

It is a long history, not of today but of the past and days immemorial. Today there is a statement by the hon. Minister that the
census system cannot be changed. Today there is a statement by the hon. Minister that the census system cannot be
changed because it has already started. We have got the news, right or wrong, that the Cabinet is divided. It is not for me to
substantiate. There are Members of the Cabinet who say that if it is done on the basis of caste it will divide the nation. Can you



wish away the caste? T 3T HR<T fBEcH A §dic T T_T 87 Is it possible? There is caste. Therefore, the point is, if
there is a caste, let us do our bit and bring about a situation when we are able to bring India economically empowered on the
basis of the salvation of the caste.

| wish that the Government does not take a narrow view and the Government takes a broad view and if the Government takes a
broad view and accepts the unanimity of the House, then there will be a democratic sense prevailing in the Government.

Therefore, | do not want to go into any jargon, any politics, anything at all. The social system is based on caste system.
Therefore, it should be taken into account while the census is done. This is my submission in unity with the cross-section of
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SHRI H.D. DEVEGOWDA (HASSAN): Mr. Chairman, Sir, | would like to draw the attention of the House to some points. Some
of our Members from the Treasury Benches mentioned about the Havanur Commission's recommendations. In that period as
Leader of the Opposition in Karnataka | moved a resolution. | will read resolution :

"Recommending to the Government of India to conduct caste-wise census of the people of the country."”

This is the resolution which | have moved in 1974 as the Leader of the Opposition. | do not want to go into the details of all the
figures that he has quoted which | have quoted in my speech.

How many Governors belong to the upper castes? How many Chief Ministers belong to those castes? | have got all these
figures here. | do not want to elaborate and take much time of the House. | would like to draw attention of the House to only
one point.

Late Shri Rajiv Gandhi wanted to give constitutional teeth to the Panchayati Raj and the Nagarpalikas and the Local Bodies and
to these institutions. But he was unable to get two-third majority and the legislations were defeated. During the time of late Shri

P.V. Narasimha Rao the 73 and 74t" constitutional amendments were brought and they were adopted, passed by both the
Houses. But before passing these two amendments, | was also included in one of the Joint Parliamentary Committees and in
that Joint Parliamentary Committee we were unable to come to a unanimous decision so far as the backward classes are
concerned. It was because of the recommendations made by Dr. Kaka Kalelkar and various other State-level Backward Class
Commissions. There, there were differences among the Members in the Joint Parliamentary Committee as there was no
details about the caste.

Then we took a decision in the Committee that the reservation, so far as the backward classes are concerned, can be left to
the States so far as reserving the constituencies for the castes which were carved so far as the Panchayat Raj system was
concerned.

Sir, the only problem at that time was that we did not have Census figures. That was the reason for which we were unable to
come to a unanimous decision so far as Joint Parliamentary Committee was concerned. Subsequently, in Karnataka, we have
taken certain decisions. As the seniormost leader Shri Gurudas Dasgupta has said, we have taken the decision in Karnataka
about dalit Christians and minorities. Shri Moily is also here. He knows that Karnataka has formulated it. Of course, we cannot
overrule the decision of the Supreme Court and we cannot exceed reservation for the Scheduled Castes, the Scheduled
Tribes and Other Backward Classes beyond 50 per cent. So, we have categorised them. | would like to read that reservation
list, which is within the ambit of the decision of the Supreme Court. It is general merit — 50 per cent; Scheduled Caste - 15
per cent; Scheduled Tribe — 3 per cent; Category | — 4 per cent; Category IlA — 15 per cent; and Category IIB — 4 per cent
which is exclusively for Muslims. Since Muslim population in Karnataka is hardly 10 per cent, we created a separate
compartment and gave 4 per cent reservation to them in 1995. Category IIIA belongs to my own community, which is given 4
per cent reservation. There is not only Vokkaliga community, but 23 other communities also clubbed in it, and Lingayats are
given 5 per cent reservation. | do not want to go into all these details of the exercise we made.

When the Deputy Leader of the BJP was speaking, | was hearing. So far as the decision of the Supreme Court limiting the
reservation to 50 per cent is concerned, it is very difficult to accommodate all these communities. There are various
communities | know of and | can quote the number of communities which we have dealt with in the Havanur Commission on



Backward Classes. He had gone very extensively into it, much more than all the previous Commissions. The Havanur
Commission made a very deep study of that. He is no more now. That is why, this House may have to take a decision
reversing the decision of the Supreme Court which limits the reservation. The House in its wisdom can allow it to exceed more
than 50 per cent. Otherwise, we are not going to do justice to those neglected communities. Unless and until, as he said,
poverty is eradicated, social disparity or injustice will continue. As long as we allow this injustice to continue, we cannot
provide what is called peace and harmony in the society. This is my honest opinion. You can deliberate more on this and have
more discussion on this. Peace and harmony comes only when we completely eradicate poverty and there is 100 per cent
literacy. Only then, it can be achieved; otherwise we cannot achieve it.

Sir, | wholeheartedly support the leaders. We have done everything for them, including the Muslims and the women. Shri Moily
is here. We have given 33 per cent reservation to women. From primary education to university education, 50 per cent of all
the teaching posts are reserved for women, whether it is the post of Professor, Assistant Professor or ordinary teacher. We
are all talking of women empowerment today. There is 33 per cent reservation in all posts. Article 15(4) ...(Interruptions) Yes,
it is there in Karnataka. There is nothing new in it.

Our seniormost leader, Dr. Kalaignar had once said that he would have to adopt Karnataka model. | know that. | am telling this
because Karnataka has shown that and tried to bring it within the purview of 50 per cent ceiling of reservation, especially the
reservation for women. Not only that, the posts of Chairperson are also reserved for them. The post of Chairperson or
Chairman or Deputy Chairman in Zila Panchayat, Taluka Panchayat, Gram Panchayat and Nagar Palika rotation basis goes to
backward classes, the Scheduled Caste, the Scheduled Tribe and then the so-called general category. All these things are
going on for the last 15 years. More than 8,000 and odd engineers of the Muslim community are qualified and they are
working in various countries and nearly 1,400 doctors are there so far as the Muslim community is concerned. | am only
giving a couple of information to this august House, namely, as to what benefit has been given to the Muslim minority in
Karnataka in the last 15 years. It is more than 8,000 engineers and nearly 1,400 doctors.

| would like to express my sincere thanks to you for allowing me some time, on behalf of my Party, to express my views.

MR. CHAIRMAN: Thank you.

o o e 16T : 7, H A tF o1 Feet dec gl Aot & fov gofaaRer 3R Afswher wierslt 7 PR
50 BrAET 3TRETOT & fem v & &St o g
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*SHRIMATI PARAMIJIT KAUR GULSHAN (FARIDKOT) : Thank you, Chairman sir for giving me the opportunity to speak on "need
to lay down specific parameters for conducting Census, 2011. We are discussing an important subject today. It has national
importance. The data and statistics that are collected during the Census exercise are very important in nature.



However, sir, in this august House, [ want to place on record an important point that has been left untouched by other Hon. Members.
Sir, I am basically a teacher. I can feel the agony and concerns of the teaching community.

Sir, Census is an important exercise. However, the teachers and students — the future of our country, are also associated with the
exercise of Census. At least 90% school teachers are roped in this exercise by the Government. As a result, teaching has taken a back
seat. Admissions have been put on hold. This whole exercise is taking its toll on teachers and students. In Punjab, more than 37,000
teachers of Government schools are involved in this gargantuan task. In the rural areas, many schools have only one teacher. These
schools have been forced to shut down. The teachers as well as students are having a hard time due to the Census exercise.

Sir, many a time, we compare the result of private schools with Government schools. However, teachers of private schools are never
roped in to perform any duty during the Census exercise. On the other hand, the teachers of Government schools have to perform many
tasks during elections or Census exercise. These teachers have to even perform tasks like killing rodents and rats in their respective
areas. Naturally, teaching is the casualty and students suffer.

Sir, in fact, the poor people are adversely affected due to this policy of the Government. We all know that mostly, students from poor
families study in Government schools. They

afford to study in affluent private schools. This is sheer injustice perpetrated on the poor students. Hon. HRD Minister has started the
semester system in schools. The first semester will begin from September. The school teachers will be busy in performing Census
duties in May and June. Teaching is bound to be the casualty as a result of this onerous exercise.

Sir, T have a suggestion. The Government should explore some alternatives so that teaching does not suffer. Why not rope in the
educated unemployed youths in this exercise. Each unemployed youth involved in this exercise can be given Rs.5500/- as honorarium.
Thus, the Government will be able to provide help to the educated unemployed youths of this country. We cannot expect the teachers to
teach as well as deliver the goods on the Census front. This is a grave injustice against these hapless teachers. They are already
overburdened. So, I appeal to the Government to involve educated unemployed youths in this exercise.

Sir, the enumeration of data in 1931 Census had taken place on the basis of caste. I wholeheartedly support the demand made by many
Hon. Members that caste-based Census enumeration should be allowed. Only then can a clear picture emerge. We will come to know
about the real percentage of population belonging to OBCs and other categories.

Sir, Rai Sikhs reside not only in Punjab but throughout the country. In Punjab, facilities and concessions have been provided to the Rai
Sikhs. However, no other state in India has done so. Hence, I appeal to the Government to enumerate Rai Sikhs separately during the
on-going Census exercise. They should be granted SC status.

Sir, I am sorry to say that there is no column seeking health-related information in the Census enumeration — form. This is an area of
vital importance that is being ignored. This error should be rectified. Health related information will help the Government chalk out
specific programmes of health-care for the needy. We ought to know how many people in the country are able-bodied, how many are
chronically ill and how many are handicapped. It will help the Government formulate better programmes for those who require them.
Also, language and dialect related information should also be collected. The current format of Census does not have this column.

Who is a genuine Indian citizen and who is not -- how will we cull this information? The current format of Census data collection is
silent on this issue. Hence, it is flawed. We all know that millions of illegal Bangladeshi migrants are residing in this country. People
from Nepal also reside in this country. Infiltration from Pakistan goes on unabated. For instance, I recently visited Dharamshala. I
asked a shopkeeper whether he was an Indian. To my surprise, he replied in the negative and emphasized that he was a Tibetan. The
names of such people should not be registered as Indian citizens. Such people should not get multi-purpose I-cards. Terrorists can
misuse such I-cards.

Sir, when the Census exercise takes place in villages, it is generally seen that the enumerators only visit the house of the village
headman. They do not visit the hutments of poor people. All information is collected from the village headman. So, the real picture that
emerges is either incomplete or faulty. Until and unless the data collected in regard to SCs STs and OBCs is complete, the Government
cannot frame policies for their welfare. Neither can these policies be implemented properly in the absence of correct information.

17.00 hrs.

MR. CHAIRMAN : Please conclude. Many other Hon. Members have yet to speak.

SHRIMATI PARAMIJIT KAUR GULSHAN : Sir, there is another discrepancy regarding collection of data pertaining to the Sikhs. Only
turbaned Sikhs are placed in the category of Sikhs. The non-turbaned or 'Sehajdhari' Sikhs are not included in this category. In Delhi, the
member of Sikhs shown in the Census is far less than the actual figures. Who will correct these discrepancies? So, I appeal to the
Government to rectify this error.



The enumerators do not have any mechanism to verify the information provided by the respondents. Claims must be verified.
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(Dr. Girija Vyas in the Chair)
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SHRI O.S. MANIAN (MAYILADUTHURAI): Thank you, Madam Chairman. The most important work on Census 2011 has
started. In this census 35 questions or details are being asked. As far as possible, the number of details may be curtailed, but
at the same time the most important ones should not be ignored.

At many places the stay of the head of the family or the person who leaves his native place to some other country, State or
place, is only temporary. Most of them return back to their respective native places. Census for such people should not be left
behind. Most of them return during their religious customary functions or other important functions. People at the Taluk level
and Union level should take necessary steps to include these people in the census during this period. There should be no
double entry as well.

The illiterate people are finding it very difficult to answer the queries asked by the census officials. Necessary arrangements
may be made to depute officials who can take exact details from such people during the census.

The work of census for people living in coastal areas has been handed over to private companies and the same have already
started the work. | humbly submit that the census may be done on the righteous path and submitted at the earliest.

WIITT FNEAT : FIAT Teed H Aot | SN oaT el Ioh &, o qERi T God |

SHRI O.S. MANIAN : The census should be a successful one. The main objective of the census is to find the exact details of
the socially, economically and backward people so that they are uplifted.

The census is being taken once in ten years. The data which is taken during the census is being used by the
Government as a parameter for the economic conditions and requirements of the people in order to introduce welfare
schemes for their upliftment.

| would like to say that for getting admission of our children to school, the first question that the school authorities ask us
is our caste. Even at the time of interview for employment the selection authority verifies the caste certificate. So, what is
wrong in mentioning the caste?

Before concluding my speech, I, on behalf of the AIADMK Party support the caste-based census.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected madam chairperson, Census is a very important matter and
there should be unanimity among various political parties and other forums on this. Through you, today I would like to express the
views of my party in this august House. Census is a decennial affair — it takes place after every 10 years. While doing this, the social,
economic and castes factors of the people of the country should be taken into consideration. The enumerators should have a definite
idea about the demographic alignment and arrangement of the entire population. If this is not done or known properly then the
Government would not understand what it should do for the welfare of its citizens and what policies should be adopted for their
benefits.

To date, the manner in which Census have been conducted revealed only incomplete and inadequate data. Merely religious beliefs or
caste traits are not enough to identify the citizens of a country. To have a clear idea about the actual condition of the people living in a
country, one must have information of their economic status and background along with caste and creed.

Thus we demand that during the Census 2011, data regarding the occupation, or livelihood of the citizens of India must be taken into
consideration. In other words, we demand occupation based Census.

We also want to say very strongly that this Census should bring to light the actual number of people living below the poverty line and
should also highlight in what manner the income of an individual affects one's position in the hierarchy of society.

Here I would like to say clearly that we have two Bangladesh in this world one is the neighbouring country Bangladesh and another is
our state of West Bengal. In both the places, Bengali speaking people live and there are Hindus and Muslims in either side of the border
thousands of Bengali people from

West Bengal come to Delhi or other Indian states in search of work. They are genuine citizens of this country. So if Hon. Members in
this House raise a clamour that, these people are Bagladeshis then it would be a grave mistake. However, I admit that from Bengladesh,
lacs of illegal migrants are coming over to India and this is causing immense damage to our country's infrastructure and resources.
Since there is no natural barrier along the border, only artificial barriers are not enough to stop cross-border infiltration. So this aspect
must be looked into seriously.

Another point is there to make a mention of Census which is taking place in Delhi is not being properly conducted. I have learnt from
the enumerators that they are turned away every time they go to perform their duties and are being harassed. So the Government should
monitor the entire process if it wants to have a successful programme.

With these words I thank you and conclude my speech.

SHRI MOHAMMED E.T. BASHEER (PONNANI): Madam, while participating in the discussion on the Census, on behalf of my
party, | believe and would like to logically argue that caste based census is very much required in the Indian situation today.
As has been correctly mentioned by the former speakers, caste system in India is a reality which cannot be disputed. If we
pretend that we have not seen it, then | would like to say that this is nothing but hypocrisy. There is no logic in saying that
secularism and casteless society will come into existence if we are not taking census on the basis of caste. The very agenda
of this Government is inclusive development. As has been correctly mentioned by the former speakers, various Commissions
from the Kaka Kalekar Commission, to the Ranganath Mishra Commission have suggested various measures that need to be
taken for the upliftment of the backward sections of the society. | would like to ask the Government, how are we going to make
policies and programmes without identifying the target groups? Without understanding the right number of beneficiaries, how
can we have effective planning?



Madam, the Government should seriously think about this. We have to do a lot of things for the progress and welfare of the
down-trodden and the marginal sections of the society. This kind of a census is very much required and we need to have a
different kind of an interpretation to that. | once again strongly argue that caste based census should be there. It is very much
required.

Madam, | would like to make another point in this regard and that is about the NRIs. The Indians working abroad are not
including in the census merely on the technical ground that they are not present in their houses at the time of taking the
census. There is no logic in that. We all know that Indians working abroad is only a temporal thing. They should not be
ignored. They will have to be included in the census and that would be a just and fair action. This is my humble submission.
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MADAM CHAIRMAN: Nothing will go on record.
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MADAM CHAIRMAN: Shri Asaduddin Owaisi.
...(Interruptions)
MADAM CHAIRMAN: Except Shri Owaisi's speech, nothing will go on record.
(Interruptions) &€, *
MADAM CHAIRMAN: Those who want to lay their speeches on the Table of the House may please do so.

...(Interruptions)



SHRI ASADUDDIN OWAISI (HYDERABAD): Madam Chairman, | stand here to support the demand that has been made,
through a census, about backward class communities.

| only have seven points to make because of paucity of time. Why do we require the census of backward class communities to
be done? Firstly, it is for better development planning of BCs so that their educational and social level parameters come up to
the level of upper castes.

The second point is that numerous writ petitions are being filed in the courts of law stating that there is no population of
backward classes. To negative these writ petitions which are being filed in courts of law, it is needed.

There is a misconception that constitutional safeguards are only for Scheduled Castes and Scheduled Tribes. This is totally
true. For Scheduled Castes and Scheduled Tribes, articles 341 and 342 are there. For BCs, article 340 is there, though it was
implemented lately, in 1990s only.

Article 15 (4) was given by none other than the great Pandit Jawaharlal Nehru. | would like to know from the Congress Party
whether Pandit Jawaharlal Nehru was a castiest. He has given article 15 (4) wherein reservation was given to OBCs. This is
the point which the hon. Minister must answer when he replies to the debate. That is why, in the light of article 15 (4), this
demand is being made.

Which OBC list should be followed? This is a census done by the Central Organisation. So, the Central OBC list should be
followed. In the Central OBC list, how many BCs are there? It is 1,963. The number of Scheduled Castes and Scheduled
Tribes are 1,300. So, not much difference is there.

The next point is, why can the NCBC or the State BC Commission not do this exercise? This exercise cannot be done by
them. The NCBC and the State BC Commission can do a survey. But they cannot do a census. They do not have the
wherewithal; they do not have the infrastructure and the capability to do it.

My next point is very point. There is a confidentiality clause in the census, whereas in the Citizenship Act and the rules, no
such confidentiality clause is there. In the light of the recent eves dropping conspiracy and telephone tapping, | would like to
know from the Government as to what steps will be taken to protect my privacy. This information will be there. All my ten
fingers will be there. The information of citizens, especially of the Muslim community will be there. | would like to know what
would be the safety mechanism for upholding the privacy of the citizens in the light of the NATGRID? This information can be
shared by the IB and other organisations. ...(Interruptions)

What will happen to fifty lakh Indians who are working in Gulf countries? Will they open an NPR because NPR is being done
now? Will this exercise continue not only for the next year but on a continuous basis? It is because their names have to be
reflected so that they can get the Unique Identification Card.

The last point is that, for this population enumeration, can the forms be given in Urdu, especially in Andhra Pradesh,
Bengaluru and Lucknow? It is because when the enumerators are going and asking the details in Muslim localities, they are
answering in Urdu.

The last and important point is that for the first time we are seeing how the BJP is badly exposed. The BJP's slogan was
"Justice to all and appeasement to none." But what Shri Munde has said, has exposed the BJP.
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DR. TARUN MANDAL (JAYNAGAR): Madam, at the very outset, | would like to say that this is a very serious and sensitive
issue. Many hon. Members have expressed the view that it is an insignificant matter....(Interruption)

MADAM CHAIRMAN : | again request that those hon. Members who want to lay their speeches on the Table of the House may
do that.

DR. TARUN MANDAL : They said that it can be taken as simply mentioning in the census register. But | do not think it is an
insignificant matter at all. It has got far-reaching consequences in our national history.

| definitely believe that our society is divided into many religions, castes, sub-castes and multiple divisions but simply
mentioning the caste divisions and caste identification in our census calculation will not at all help development and upliftment
of the so-called dalits or the under-privileged sections of the society. | personally believe that even mentioning religion and
such kinds of things will flare up caste feelings, religious feelings and religious hatred amongst our population. So, Madam, we
cannot accept it in our census recording.

MADAM CHAIRMAN: Please conclude. Only two minutes each are given. | have already requested that those hon. Members
who want to lay their speeches can do that because we are short of time.

DR. TARUN MANDAL : Madam, | am a new Member. Please help me in making my points clear. | have made only one point.

Secondly, in reality, many things are prevailing in our society like that of untouchability, child marriage, etc. Communal
hatred is prevailing in our society. But whatever is the reality in our society, we cannot make it recorded because, in future, it
will not help our progress and civilization. In British India, there was the divide and rule policy. For that reason, in their census,
they utilized it but our

country now should not accept it. It should continue to remain as a Democratic, Secular Republic and a scientific nation. It
should not go by caste divisions or religious divisions.

With these words, | conclude.
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*SHRI S. SEMMALAI (SALEM): Madam, Once in 10 years Census is taken. Census means survey of population. Now the
process of taking Census has started. This discussion on the question of Census enumeration either be based on caste-wise
or not should have been initiated and decided much earlier. Suppression of OBCs with major population along with SCs, STs
is a historical fact.

Equal opportunities and rights guaranteed some 60 years back in the Constitution was a farce. Marginalized
communities still continue to suffer. They continued to be oppressed socially and economically. There is a need to look into
their genuine demands and grievances. Caste-wise enumeration may create a passage for reaching the goal. But this alone
will not give answer to this issue. What is required is a change in the mindset of the people entrusted with the task of
Governance of the country.

Commission after Commission have brought out reports about the plight of OBCs, but what is lacking is implementation
process. Nobody can deny that. The demands of the backward communities to uplift themselves through concessions and
schemes are genuine.

But the scale and extension of benefits conferred to the OBCs are not sufficient to meet the demands. The Central and
State Governments should adopt a liberal and broad approach towards the real issues and problems faced by the OBCs and
discuss across the table with the political leaders, economists, socialists and other interested in the issue and work out a blue
print of action for implementation within a time frame.

| endorse the views of the members those who are pressing for the parameters for conducting Census. The reasons for
raising such demand are genuine and acceptable. That is why | am saying that the reasons for the demands have to be looked
into primarily. Before starting the treatment proper diagnose is

*Speech was laid on the Table

much important. If we find out the root cause of all the problems the solution would be very easy. There is nothing wrong in
taking caste-base census enumeration. This is a real mirror which will focus the real face of the total population.

Let us sit together, look into the issue and hammer out policies and programmes that will give substantial relief to the
oppressed OBCs of the country. Let us not postpone the issue and put the issue under burner by citing one reason or the
other.
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Hon. Madam Chairperson, | am thankful to you for giving
me an opportunity to participate in the discussion and debate initiated by Mr. Anant Kumar on the ' need to lay down specific
parameters for operating the Census 2011".

Here, | would like to submit some of my observations and suggestions and | would also like to urge upon the Government to
take corrective measures in the matter of doing Census on the population of the Scheduled Tribes, Scheduled Castes and
Other Backward Classes. In 2001 Census, the figure shown in the case of the Scheduled Tribe population is only as
8,45,26,240 out of 102,86,10,328.

MADAM CHAIRMAN : Please conclude.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : In terms of percentage is concerned, it is only eight-point something. So
far as my observation with regard to the ST population is concerned, the population of the Scheduled Tribes has not been
enumerated in an accurate way. If the population of the upper caste people can grow, why cannot the population of the



Schedule Tribes and Scheduled Castes increase in the last 60 years after Independence?
MADAM CHAIRMAN: Please conclude now. Shri Vinay Kumar Pandey to speak now.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Based on 1971 Census, figure you have fixed the reservation quota for
the Tribal people at only seven-and-a-half per cent across the country. In 2002, several communities have been included in
the list of Scheduled Tribes without increasing the rate of reservation quota...(Interruptions)
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MADAM CHAIRMAN: Hon. Member, please cooperate.

...(Interruptions)
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MADAM CHAIRMAN: Now it is six o'clock. If the House agrees, we can extend the time of the House till we complete the
business listed for today. What is the sense of the House?

SEVERAL HON. MEMBERS: Yes.
MADAM CHAIRMAN: Thank you. The time of the House is extended till we complete the business listed for today.

| would request the hon. Members to lay their speeches on the Table of the House because we have to pass four Bills today.
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MADAM CHAIRMAN: Shrimati Rama Devi, the last speaker.
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*SHRI P.T. THOMAS (IDUKKI): Regarding specific parameters for conducting census 2011, my humble request is to find
some other specific methods for calculating the actual living conditions of each and every communities in our country. The
caste base census is not the solution for the real backwardness of our country. Madam, 2011 census is already started and
the half of the work is also completed. My sincere opinion is that caste base census will spoil our secularist concept. Madam,
the need of the hour is the unity of our country. For the unity and integrity of our nation, caste base census will not help in any
way.

| am requesting to include the NRI's in the census. Tens and thousand of NRI's are eagerly waiting to get into the census list of
their own mother country. Therefore, | am requesting to consider to include the NRI's in census.

With these words, | am concluding my short deliberations.

A R AreE (FAYX): TR FHelern, H g gocfed g & @1 §l A 30k AT & J gl dlgehl § o & oW
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S A THET dlel ST 3T B &l sﬁmﬁrawaé% T8 SIRT el & T Tae 3 fhael oo &, Rk e
€ T€ 37T o & TR §
MADAM CHAIRMAN: Now, | would like to inform the House that the hon. Minister will reply to this Discussion under Rule 193
tomorrow.
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